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OPEN CGJR:f -- 
· CENTRAL AI}.t1INIST ATIVE T IBUITAL, ALLAHABAD BENQ-1, 

ALLAH.ABAD. 

Dated: Allahabad, tbe 10th day of /pril, 2001. 

Coran: Hon1ble Hr.Justice R.R. K. Trivedi, VC 
Hon' bl e Mr • .S. Dayal, A.M. 

Civil MiSC. Contemet Petition No.91 Of 1998 

In 

Original Application No.316 of 1998 

.Sita Ran Dewedi, 
s/ o .Sri Krishna D ewe di, 
r/ o 117/ 147 K •. Block Geeta Nagar, 
Kanpur Nag ar. 
(By Actvocate: Sri P. C. J h ing aJ;1) . . Applicant. 

Versus 

l. Shri H. L. Aswal, Joint Director Gerie re.l 
·of Foreign Trade, Kanpur, 
117-L ¥.4 Kaka Deo Kanpur Nagar. 

2. Shri Surat Singh, Joint Director 
of Foreg.gn Trade, 117/L-444 Kak a Deo, 
Kanpur Nag ar. 

. . Respondents 
(By Actvocate Sri A. Iiohiley) 

ORD EE ( O LAL) 
( By Hon' bl el r. Justice R. .K. Trivedi, VG) 

This Contempt Application has been filed, 

alleging wilful disobedience of the interim order 

dated 23rd Ap.ril, 1998, passed in 0A No.316 of 1998. 

In the aforesaid o.A., the applicant had challenged 
the order of transfer dated 26th February, 1998, 

by which be was transferred f ran Kanpur to Varanasi. 

In the off ice of Joint Director General of Foreign 
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Trade, it is not disputed that the applicant was 

posted at Va'ran8si and his service was given on 
. ...l~h.,,:.e_ a.\-\~-Ja.~ \A. ~ 

. -1 o an to~aron ··si.~ The applicant filed th~O. A. 

on 23rd April, 1998, i.e. after about two months. 

The contention of the respondents is that the 

applicant was relieved on 26th February, 1998 

itself. .Sri P. C. Jhing an, counsel for the applicant, 

on the other hand, submitted that the order of 

transfer wa~ not served on the applicant, wh i ch 

is e v i.derrt fran the postal remarks given on the 

envelope, in which the order of transfer was 

'd e s pa't che d to his address for s e rv ace. The learned 

- counsel bas further submitted that the applicant 

continued at Kanouir.: -,...... . ' ':. 

• ~ G• ."" - 

2. e have ca ref ull y considered submissions 

of the counsel for the parties. 

3. The order of status quo operates against 

both the_ parties. If the applicant ·vas continuing 

at Kanpur, it could p1~ect h im, If he was relieved 

on the date of order of transfer, it could operate 

against h:im. The post al ran arks is ·of 3rd March, 199,8. • . I 

F+an tbe· record, it is clear that the applicant 

had knowledge of the order of txansfe r, There is 

no material on record on which basis it may be 

inf erred that the applicant actually worked at 
J-\~ -\,,.,:v.1.-v1.~""- , \A~\'" 

Kanpurt lsigned the Attendance .Register a:ndfhe 

was p;id salary. In the absence of such facts, 

it is difficult to accept the contention of the 

applicant that he was working at Kanpur. 
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4. In these c i rcuns t ancos of the case, 

we do not find that any case _of contempt has 

been made out. Hence, the Contempt Pppl i cation 

is rejected. No order as to costs.· Notices 

are dis chaxg ed. 
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( S. DAYAL) 
M.8ViBER (A) 

~ ~ 
(R. R. I<. TRIVEDI) 
VICE- a-IAIRNIA\J 


